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vacancy caused by the appointment of 
Shri Sukhdev Prasad as Deputy 
Minister and do communicate to this 
House the name of the member so 
elected by Rajya Sabha to the Com-
mittee." 

I am to request that the concurrence of 
Rajya Sabha in the said motion, and also 
the name of the member of Rajya Sabha so 
elected, may be communicated to this 
House." 

MR. DEPUTY CHAIRMAN: The 
House stands adjourned till 2.00 P.M. 

The House then adjourned for 
lunch at seven minutes past one 
of the clock. 

The House reassembled after lunch at 
two of the clock, MR. DEPUTY CHAIRMAN 
in the Chair.  

MOTION    OF   THANKS    ON   THE 
PRESIDENT'S ADDRESS—contd. 

SHRI N. JOSEPH (Andhra Pradesh): 
Mr. Deputy Chairman, Sir, the other day I 
was speaking about the part being played 
by the integrationists. The integrationists 
are issuing provocative statements that all 
the Backward and Scheduled Castes are 
not in the movement. Sir, we know that all 
the Scheduled Castes and Backward 
Classes voted for the Congress in the last 
general elections and it is because of their 
complete support and cooperation that 
these people could be elected with huge 
majority. Of course, we know that all the 
rich reactionary people and the parties like 
Jana Sangli and the Swatantra voted 
against the Congress Party at that time. In 
spite of all this, these people could come out 
successfully with a thumping majority and 
the other parties who opposed Congress 
are in a minority. If all these poor people 
are  not  for  separation,  then  why  these 
17RSS/72—7 

people are afraid of going to their consti-
tuencies. They sat here for all these three 
months and issued provocative statements 
and none of these M.Ps. and M.L.As. who 
are for integration, could go to their 
constituencies. It means that they knew that 
all the people are for separation and there is 
none to support their cause of integration. 
They are sitting here and misguiding the 
central leaders saying that the people are 
not with the separation movement. It is not 
a fact. They wanted to prove that it is not a 
people's movement. It is known to all the 
people who have seen this movement in 
Andhra as to what it is in Andhra. 

They have also been alleging that the 
agitators are getting funds from foreign 
sources and other rich sources. That also is 
not a fact. Ever so many organisations 
which are fighting for separation wanted to 
come to Delhi to explain their stand as to 
why they demand separation of Members of 
Parliament and Central leaders—the 
reasons for their fighting—but they could 
not come to Delhi because they are not 
having sufficient money to come at least 
once. But those people who are sitting in 
Hyderabad—the M.L.As, who are 
supporting integration—for four or five 
months are flying off and on to Delhi from 
Hyderabad and from Hyderabad to Delhi 
not once but several times. Where are they 
getting the money from ? So, it is not a 
good argument to say that these people are 
getting money from these sources and those 
people are getting money from those 
sources. It is not a fact. They are not getting 
any money from any foreign sources. It is 
not good on the part of the Government and 
these people to say that foreign elements 
are free to act as they like in our country 
which is imbibed with a national spirit. 
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These people say that they are integra-
tionists but I am sorry to see these people 
calling themselves integrationists. None 
of them was able to issue any statement or 
give any reasons as to why they are for 
integration. Could they give one reason, 
either on paper or from the platform, why 
they stand for integration ? While the 
separatists are giving so many statements 
in the papers and from the platform about 
the reasons for separation ? Why should 
they speak against separation without 
explaining the benefits or advantages that 
Andhras and Telenganas should have 
integration ? I am sorry to see them calling 
themselves as integrationists without 
coming forward with reasons as to why 
they stand for integration. 

Mr. Gupta, the other day, said that the 
people fighting for separation were 
counterrevolutionaries. Where is a 
revolution in Andhra to call this a 
counter-revolution ? There are about 
25,000 workers in Guntur town in the 
tobacco industry and many of them are 
associated with the unions which are 
affiliated to the AITUC led by the CPI 
people. Then, when 25,000 people are 
there, why could not the CPI people hold 
a meeting supporting integration ? They 
tried their best to hold a meeting in 
support of integration but they could not 
do so. 

SHRI     BRAHMANANDA     PANDA 
(Orissa): Now that the trains are leaving, 
specially goods trains with Guntur 
tobacco... 

SHRI N. JOSEPH: Even with these 
25,000 people who have elected him as 
an M.L.As from the CPI, Mr. Sri Krishna 
could not stand in Guntur and ran away 
to Hyderabad. When these people were 
there, why should he leave Guntur and 
run away to Hyderabad ?   So, it means 

that these 25,000 people are not for 
integration as the CPI wants. Therefore, 
they could not find a shelter there. 

And, Sir, there are about 7,000 workers 
in Chirala, associated with the unions 
controlled by the Communist Party. They 
tried their best there also to hold a 
meeting in support of integration, but in 
spite of that they could not hold even one 
meeting there. So, this cannot be called a 
counterrevolution. This is a spontaneous 
movement with a desire for separation; it 
is a people's movement. 

Again, they say it is a landlords' move-
ment. How is it a landlords' movement 
when the poor people know that the Bill is 
not for them but for the landless ? The ex-
Chief Minister, whose slogan was 18 
acres of wet land and 27 acres of dry land, 
suddenly changed his slogan and 
introduced a Bill enhancing the limit of 
wet land to 27 acres and that of dry land 
to 54 acres. In that case, where is the land 
to distribute to the poor ? It is naturally 
the poor people who have a grouse 
against the ex-Chief Minister for suddenly 
bringing in the Bill enhancing the limit 
and thus putting an end to the aims and 
aspirations of the poor people in Andhra. 
In the end I say that the majority of the 
MLAs, MPs and the people both in 
Andhra and Telen-gana wanted separation 
and actually there was a general existence 
of separation in all branches, in Budget, in 
services, in the appointment of officials. In 
almost all branches of life there is 
separation, and when that is so, why not 
accede to legal separation. 

I will appeal to the House and to the 
Central leaders to see that separation is 
given to Andhra Pradesh. 
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The President begins his Address by 
referring to drought which has been respon-
sible for the economic ills of our country 
after the 1971 war and the influx of refugees. 
If we go through the President's Addresses 
of the last decade or so, we will see that 
drought has been a convenient scape-goat 
for all the economic ills of this Government; 
not only has he cited drought as one of the 
reasons but also floods and cyclones. 

Sir, ever since my party came into being in  
1959, we have been shouting from the house-
top as well as in  both  Houses of Parliament   
and   in   the   Legislatures   that so long as we 
do not set the right priorities for our planning 
and we follow the wrong economic policies 
which  this Government has been pursuing 
whereby agriculture which contributes  50  per 
cent  to  our  national income is  not taken 
care of, we cannot improve; even after 25 
years of our independence, our agriculture is 
still dependent on the erratic monsoons and 
the vagaries of the weather.   Sir, being 
situated in the tropics,   even   an   elementary   
student   of geography could know that 
monsoons tend to be erratic and they are 
concentrated in a  period  of only  three to  
four  months. A little over dose means flood 
and a little scarcity of rain mean drought.   We 
have been told in the last 25 years that all the 
hard work of our farmers and the contribution  
of our agricultural  scientists  have failed to 
deliver the goods because of the short-sighted   
policy   of   the   Government. There are 
enough Government reports to indicate that 
thousands of crores are spent on drought and 
flood relief and on test relief work and other 
types of doles.   Sir, as far as relief is 
concerned this has become a ritual.   Take, for 
instance, the State of Orissa.   Since  1954 we 
have been having alternately and concurrently  
drought  and flood.   During the last five 
years, we had three cyclones which has 
absolutely shattered the rural economy.   It 
gives an impression 

SHRI K. P. SINGH DEO (Orissa): Sir, 
the President's Address is rather disappo-
inting,  desparing  and  discouraging.    It  
is full of excuses, contradictions and it 
follows the same doctrinaire approach to 
the solution of problems which have 
brought the economy of this country to its 
knees.   The Address  is  full  of 
statements  which  are far removed from 
facts, truths and realities.   The  President,  
in  his  Address,   has deliberately left out, 
and has been conspicuous  by silence  on, 
certain  important subjects which affect 
the security and the integrity of the 
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to  Parliament  that  by  undertaking relief 
operations and giving employment through 
rural works which are absolutely temporary 
in nature because we have drought  and 
flood recurring every year and so and so 
forth.   This relief also diverts the   scarce 
resources  away from  developmental  acti-
vity  which could  have  contributed  to  a 
permanent solution for drought and flood. 
So far there is no prevention of cyclones 
because cyclones occur because of variation 
in pressure in the atmosphere due to 
creation of high and low  pressure.   The 
Estimates Committee of Fourth Lok Sabha 
had in its reports submitted that the inci-
dence of rainfall is also depended on the 
rate of deforestation and the destruction of 
the natural foliage and flora.   So in this 
respect I would submit that the Government 
could  have  taken steps for afforestation 
and plantation along the sea coasts to   
minimise  the effects  of cyclones  and also 
help to create a high pressure area in the 
landmass so  that the pressure variation 
from the sea to the land mass is reduced and  
thereby  the    severity  of cyclones  is also 
reduced.   Orissa has been beset with these 
cyclones and the cyclone  havoc of 1967, 
1969 and the last have uprooted so many 
homes,  property and livestock and lives 
have been lost.   Even railways and school 
buildings have been damaged.   We have 
still not been able to get Government to set 
up a cyclone warning radar at Para-deep or 
Bhubaneswar although they have now 
decided  to set  up  one  in   Madras. God 
alone knows when they are going to set up 
one at Paradeep and Bhubaneswar. So if 
these preventive actions could have been 
taken, today we would not have been in the 
sorry state of affairs. 

Th;re are no two opinions in the House 
or within the Opposition or within the 
Government because even the Economic 
Survey has come out categorically 
regarding 

the shortfall in agricultural and   industrial 
production   which   has   adversely   
affected the  spiralling  and  galloping  
prices.   The recent rise in   prices has hit 
mostly    the poorer   sections    of   the     
people.   Only two months back when I 
raised a discussion through a Private  
Member's Resolution here in the Rajya 
Sabha, Mr. Mohan Dharia, Minister of 
Planning,    had given a statement that 40 
per cent of our people are below the poverty 
line.   So this rise in prices hits these 40 per 
cent of the people most.   Secondly,  all 
fixed  income groups are severely hit in this 
price rise and scarcity. Everybody,  
including   Members  of  Parliament, have 
to even get their essential commodities    
from  the    open   market   where nothing 
but profiteering and blackmarketing are 
going on.   Even  Members of Parliament, 
who reside in South Avenue and North 
Avenue,  have to  buy sugar at  Rs.  4.80 per 
kilo.   This is under the very nose of 
Parliament,  and   this  is   only  a   hundred 
yards   away   from   Rashtrapati   Bhavan. 
This shows how the Government has been 
able  to   look  after  the  economy  of  the 
country.   And the President in his Address 
has  made just  a cursory  reference  or  a 
passing reference to it, as if to indicate that 
everything is all right. 

Then with regard to relief for unemp-
loyment and giving employment to people 
who have been affected by flood, drought 
and cyclone, I will submit that the famine 
code which is still being utilised for giving 
relief is of the 18th and 19th centuries. 
Unless the famine code is changed and 
brought up-to-date, the people who have 
been uprooted and who have lost their 
hearth and home will live below the subsis-
tence level and will fall a prey to disease 
and other things; it is a vicious circle. So 
much for the economy of the country 
which has brought the country right on its 
knees. 
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The President has referred to the power 
crisis. Ths power crisis has not come 
overnight. Only a couple of days back, my 
friend, Mr. Maqsood Ali Khan from the 
ruling party, had brought a resolution on 
this subject. I do not know whether the 
resolution has served its purpose as far as 
making the Government move at a pace by 
which it can solve the power crisis, but it 
has definitely focussed the attention of 
Parliament and the people on the problem. 
Power crisis has been a recurring 
phenomenon because right from the First 
Plan we have had shortfall in power 
generation and we are feeling the 
cumulative effect of it to-day. The present 
power crisis has hit the steel industry; it has 
hit the cement industry and it has hit the 
fertiliser industry and all other ancillary and 
auxiliary Industries. I am referring 
particularly to steel and cement because 
sometime back, in August last, Dr. K.L. 
Rao himself had attributed the shortage of 
steel and cement as the reason for not being 
able to reach the target of 23 million KW in 
the Fourth Plan. At a time when the world 
has had a record output in steel, when 
countries like Japan, America and Soviet 
Union are producing more than 100 million 
tonnes of steel per year, we are able to 
produce only 6 or 6.2 million tonnes. At 
best, in another three or four years, we 
shall be producing 7 million tonnes, which 
means there will still be a gap of 8 to 9 
million tonnes. We will have to resort to 
importing steel which will take away at 
least Rs. 150 to Rs. 200 crores of vital 
foreign exchange. 

Another reason for the power crisis is 
the non-availability of generation, distri-
bution and transmission equipment. Some 
eight years ago, the Government had taken 
a decision that all generating equipment in 
hydel, thermal and nuclear plants will be 
supplied by public sector undertakings. 
According to the latest reports available, 
the Government had    ordered   
equipment 

for generating 12.5 million KW and these 
public undertakings, because of their won-
derful   performances,   will    only   be   able 
to deliver equipment for generating 3 million 
KW. I am not an economic wizard or a great 
mathematician. So I leave it to the 
Government and the planners to calculate 
whether at this rate, we will ever be able to 
solve the power crisis. Sir, I am sure in the 
next year's Address of the President he will 
again refer to drought and power crisis, 
floods and cyclones, because we have not 
been able to harness our water resources 
because we have so far only been able to 
harness 30 per cent of the water resources 
and 70 per cent of it is either evaporated or 
runs down to the sea. Now, I believe there 
has been some seminar on water 
development and power grid and water grid 
some time back in Vigyan Bhavan, in Delhi 
and I hope this will bear fruit in the near 
future because the cumulative effect of the 
damage done to the economy because of the 
power crisis cannot be minimised or over-
emphasised. I do not feel like hazarding a 
guess as to what will happen if this power 
crisis continues for another two or three 
years. 

Then, a little later in his Address the 
President said that due to the spiralling 
prices, our buffer stock of foodgrains could 
be distributed because of strengthening the 
public distribution system. Everybody in the 
Parliament and outside know the scandalous 
affairs going on within the FCI and the 
bungling and the serious shortages. And 
even when people agitated for getting a 
morsel of food, they were shot at and four 
people died near Surat. This was also raised 
in Parliament during the November-
December Session, but no concern was 
shown and no notice was taken. Everybody 
knows how the FCI or the public distribution 
system was functioning.   More than 75 per 
cent of the fair 
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price shops were constituted and located in 
urban areas and the rural people had to 
suffer although 80 per cent of the people 
live in rural areas. It is beyond my com-
prehension and I cannot understand how 
the President could refer to the strength-
ening of the public distribution system. If 
he was meaning so by inducting defeated 
and discredited politicians who have bung-
led, then I should certainly agree with him 
that he has definitely strengthened the 
public distribution system. He has stren-
gthened it so much that the CB1 was forced 
or compelled to inquire into the working of 
the FCI. 

Then the President said regarding the 
replenishment of our food stock, for which 
the rabi programme has been launched. If 
you see the newspaper reports, they indicate 
that the ambitious rabi programme for 15 
million tons will probably at the end yield 
only 6 million tons. So the buffer stock 
which was utilised during the scarcity days 
two months back will not be augmented by 
this great rabi programme of which a lot is 
being made by the Government. So we are 
still at the position where we were a few 
years ago when we had to import 
foodgrains. In spite of the assurances given 
by this Government in both Houses of 
Parliament that no amount of foodgrains 
will be imported after 1971, I think 2 
million tons are being imported from the 
same country which has given to India the 
CIA. I am glad the President has not 
attributed all these economic ills, the 
shortages, the scarcity, the rising prices, the 
drought, the floods and the cyclones to the 
anti-national and unpatriotic Opposition 
parties and the CIA. At least he has   been      
true   to   himself. 

A little later in his Address the President 
referred to giving attention to economically 
backward regions. But he has no} 
mentioned anything about removing 
regional 

imbalances. In this respect I would like to 
refer to my own home State, Orissa. 
Sometime back the Minister of Finance 
had given in the Lok Sabha a statement 
regarding per capita income of the various 
States. Bihar, Orissa, Rajasthan, Tripura 
and Manipur are the regions which, after 
25 years of planning and independence, 
are still below the all India figure of per 
capita income. Orissa's per capita income, 
for example, is Rs. 325/- compared to the 
all India figure of Rs. 500/- and 
something. In this report as well as from 
the various answers given to us in Parlia-
ment, we have not got any indication from 
the Government that they are going to 
accede to the requests of the Orissa 
Government for various projects, although 
the complexion of the Government has 
changed from non-Congress Government 
to Congress Government after utilising the 
process of defection and horse-trading. 
After all that, we have now a Congress 
Government since the 8th of June, 1972. In 
spile of that fact, we have been denied the 
construction of a Shipping Yard and 
Fishing Harbour atJParadip due to some 
reason or the other. The railway links like 
the Tal-char-Bimlaghat which had been 
requested for the last so many years has 
been denied to us. A boys' Naval Training 
School which has been assured on the 
floor of both Houses is now being dilly-
dailied. The refinery, the jute mill and the 
fertiliser project at Paradip are all being 
refused. Other ancillary industries like the 
Poly-rethene Foam and other mineral-
based industries have not been taken on 
hand. For example, the Minister of State 
Shri Shah Nawaz Khan very kindly went 
to Cuttack at the time of the recent by-
election there and laid the foundation stone 
for the Malangtoli Iron ore complex and 
sargapalli lead project and Sukund Nickel 
projects. Neither the reports for these have 
been prepared nor the sanction of the 
Planning Commission or the Finance 
Ministry   has   been   got.    While 
replying 
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to (he debate, I should like the 
Government ' to clarify all these  points  
because if we have three mineral based 
plants in Orissa, they will not only 
contribute to the economy of the country 
in the form of mineral output, but  will 
also earn  foreign exchange and   give  
employment   to   our   people in Orissa.   
The same is the case of the Rear Earth 
Plant to be lecated at   Chatrapur. The 
same dilly-dallying  is  there  and  the 
plant is now being shifted  to Kerala.   I 
have no quarrel with the State of Kerala. 
The Government  of India can decide  to 
locate   it   anywhere   they   like.   But   
the Government  of Orissa  had  been  
assured of it  due to economic grounds and  
technical  grounds.   The same  is  the  
case  of second  steel   plant.    Although  
Orissa   has enough iron  ore  resources at   
Bonai  and Nayagarh, to offer to the steel   
plant, it is not given to them.   If the plant 
is located at   Nayagarh,   the   steel   
produced   there will be the cheapest 
compared to the steel produced in all other 
steel plants   in India Still, the legitimate 
demands of Orissa are not acceded to.   I 
do not find any indication   from   the   
Government   that there is any move to see 
that   the backward and economically      
under-developed        regions like Orissa 
will get all these industries   or 
communication facilities in order to deve-
lop the Paradip port and the hinterlands of 
Orissa,    Andhra    Pradesh    and    
Madhya Pradesh.   Yet the President in his 
address has made an effort to create the 
impression that  the  Government  is  
doing everything to remove the 
backwardness of these regions. 

I would like to refer to the foreign 
policy of our Government. The President 
in his address has said that the foreign 
policy has been a success. I would like to 
refer to only two developments. One is in 
Vietnam. The President has, in his 
address, reflected his hrppincss that there 
has been a solution to the Vietnam 
problem. 

Sir, I would like to mention here that we 
were one of the original signatories to the 
1954 Geneva Convention whereby, because 
of our foreign policy then, we were 
automatically elected the Chairman of the 
Control Commission. Now, Sir, today, in 
Paris an international conference of 40 
nations is meeting to dxide on the peace-
keeping role in Vietnam or in the whole of 
the Indo-China region and ours is the only 
country which is conspicuous by its absence. 
Neither Hanoi wants us nor does Saigon. 
This is the success of our foreign policy! Sir, 
when such diplomatic activities are going on 
in respect of Vietnam, we do not have a 
Consul there. Our Consular representative 
there—I have forgotten his name—has come 
back here on leave and we have now a junior 
officer 
there to head the Consul there............. (Time 
bell    rings) __ Sir,    my      party   has    25 
minutes,   1   think. 

MR.   DEPUTY   CHAIRMAN    :    You 
have  just   finished   our   time. 

SHRI K. P. SINGH DEO: Sir, I would 
request  for  some  more  time. 

Now, Sir, I would like to switch on to the 
issues of the Middle-East. There is a 
statement by Mr. Haikal, the Editor of the 
paper "Al Ahram". Sir, the UAR and the 
Arab world are supposed to be friends of 
ours. In his statement, Sir, Mr. Haikal, who is 
supposed to be a very responsible man 
because he is very well connected with the 
Government and the official machinery in 
the UAR and the Arab world, has quoted 
Pandit Jawahar-lal Nehru and has referred in 
derogatory terms to what Mr. Nehru said. 
Mr. Nehru has been quoted by him as saying 
that he would like the Press in India to be 
closed down and some of the MPs who are 
in the lobby and the pay roll of the 
industrialists like the Tatas and others should 
be   removed... 
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SHRI MAHAVIR TYAGI (Uttar  Pra-
desh) :   It is wrong.   He never said that. 

SHRI K.P. SINGH DEO : This is what 
has been attributed by Mr. Haikal, the 
Editor of the newspaper "Al Ahram" in an 
article which appeared on the 12th February 
in 'The Hindustan Times"'. I want the 
Government to clarify the steps they have 
taken either to deny that report or draw the 
attention of the UAR Government to this 
and, since according to our Government 
they are a friendly country, what steps have 
they taken in this regard? 

SHRI DAHYABHAI V. PATEL 
(Gujarat):   They   are   our   best   friends. 

SHRI N.G. GORAY (Maharashtra) : 
They have all the liberties. 

SHRI MAHAVIR TYAGI : Is it about 
Mr.   Nehru  or  somebody  else? 

SHRI K.P. SINGH DEO : It is about Mr. 
Nehru. For want of time I do not want to 
read it out. If you want, I will read   out. 

Sir, while on ths subject of the Middle-
East, I would like to come to the question 
of the Indian Ocean. There is a great 
interest shown by the various powers, the 
super-powers, such as America, Soviet 
Union, China and Japan. Now, Sir, Iran has 
jumped into the fray to fill the vacuum or 
the void that has been caused after the 
withdrawal of the British Navy. According 
to the "Indian Express" of today, two 
billion dollars worth of arms are being sent 
by the USA to Iran. I do not think this is for 
the internal security of Iran. I say this 
because Iran is also interested in becoming 
a maritime power and a leading maritime 
power in the Indian Ocean   region. 

 Here, Sir, I would like to draw your 
attention to the statement made by Admi- 

 ral Nanda, who is the Chief of the Naval 
Staff and who will be retiring on the 28th of 
this month. He has mooted the idea of an 
Indian Ocean Fleet with the latest and 
modern ships, but built in India. He does not 
want very sophisticated ships and I would 
like the Government o( India to clarify or 
throw some light on this idea about an 
Indian Ocean Fleet and the power rivalries 
in the Indian  Ocean. 

Sir, since I have very little time left. I 
shall just run through some of the points 
which I have. . . . 

MR. DEPUTY CHAIRMAN: Take ano-
ther two minutes and wind up. 

SHRI K.P. SINGH DEO : Please give 
me   5   minutes   more. 

On the last day of retiring from the Army, 
Field Marshal Maneckshaw on the Army 
Day Parade referred to the re-arming of 
Pakistan and had stated that in three 
months they will have the same capa-
bilities as they had before the 1971 War, if 
not better, and during these 14 months 
they got arms and ammunition from China, 
America and other third countries. At the 
same time, Gen. Kandeth also, during a 
Dinner speech at Nasik, referred to the 
threat from China as well as Pakistan. 

Now, Sir, the war is over   and    since 
public memory is short, and Government's 
memory is shorter, I would like to know 
some  of the  difficulties  which  have  been 
pointed  out  by  Gen.  Kandeth and  Field 
Marshal  Maneckshaw regarding  the  pen-
sions and awards which had been promised 
to the widows and the wounded   Jawans. 
Those promises are still to be implemented. 
What   steps   are   the   Government   taking 
in this regard?   Sir, the Government had 
assured  on  the floor of the House  that 
liberal grants of pensions to widows and the  
injured   personnel   would   be   granted 
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immediately. Now they have referred this 
to the Pay Commission. I should have 
thought that this Government which owes 
much of its existence to the magnificent 
victory of the armed forced in the 1971 war 
should have been at least grateful to those 
people who have made the supreme 
sacrifice, and to their widows and mothers 
and their dependent families, instead of 
giving mere lip sympathy to them. But so 
far this is not a fact, and this has been 
corroborated by Gen. Kan-deth as well as 
Field Marshal Maneck-shaw. 

Sir, the Western Command has been 
bifurcated into Northern and Western Com-
mands. There are no indications in the 
President's Address to allay our fears or our 
apprehensions about the reasons which 
drove the Government to bifurcate the 
Western Command into Northern 
Command and Western Command. 
Pakistan has already raised two more 
Divisions. 

In this respect, since 50 per cent of our 
population is composed of women or of the 
fair sex, I would submit through you 
whether the Government will bring forward 
some scheme whereby the able-bodied 
women of our country could participate 
either in para military forces or the Armed 
Forces of our country and could contribute 
their mite, because some of them have also 
joined politics. We have a woman Prime 
Minister as well as a woman Chief Minister 
in my own State. 

One more thing, and this concerns the 
future of this country. Sir, at the moment, 
there are 300 million children in this 
country and the Piesident's Address is 
absolutely conspicuous by its silence on a 
rational policy for children, specially men-
tally retarded and handicapped children. 
Sir, I would like to know whether the 
Government will be able to come forward 
and take the House into confidence what 

provision they are going to make in this 
Budget or in the years to come for some 
constructive policy to harness the poten-
tialities of the 309 millions under 19 in this 
country out of a population of 500 millions 
and odd. 

My last point is this. In November, 
during the last session, the Prime Minister 
had advised the Health Ministry to insti 
tute an enquiry into the Guru Govind Singh 
Medical College of Faridabad. Sir, 221 
students paid a sum of Rs. 26,000 each 
as capitation fee because of a private trust 
formed by some spurious gentlemen of 
doubtful antecedents. Sir, these 221 stu 
dents have been agitating in front of the 
residence of the Health Minister and have 
been moving from pillar to post. They 
have also met the Prime Minister ... 
3 P.M. Sir, now it is more than 4$ 
months since they have kept 
up     this agitation.       Unless       the 
Government takes immediate steps, they 
are going to lose one academic year and 
some of them may lose their career for all 
time to come. The President's Address is a 
disappointment. Sir, I would like to quote 
Lord Salisbury who has referred to a 
Foreign Minister in a democracy as a man 
who is playing cards with few others with a 
noisy person behind him telling him what 
card to play. I think the President in his 
Address is doing just that. 

SHRI HIMMAT SINH (Gujarat): Mr. 
Deputy Chairman, I consider it a matter of 
privilege to associate myself with the 
Motion of Thanks which was proposed by 
my friends Shri Gadgil and Malaviyaji. I 
think that in its clarity, in its forthright-ness 
and in its statement of clear objectives, 
nothing could have been moie categorical 
and assertive than what the President has 
directed us to do during this session of 
Parliament. In the wake of this Presidential 
Address, I take this opportunity to welcome 
the full-throated support which 
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the Chief Ministers, at their recent confer-
ence, have declared in the matter of whole-
sale trade. I think the impact which the 
Presidential Address has created is at the 
back of this serious gearing up of our ad-
ministration to undertake the tasks to 
which we   have   been   committed. 

The President has very rightly pointed 
our attention to industrial development and 
he has stated that growth and social justice 
are inseparable and the one without the 
other is meaningless. In this connection, he 
has cited the example of our Industrial 
Licensing Policy to curb monopolies which 
is now regarded as one of the most 
important factors to curb concentration of 
monopoly power. Here the President has 
given an example which, in my opinion, is 
most glaring, i.e. the example of the textile 
and engineering units which were hitherto 
working solely under the control of the 
private sector. We have seen how these 
units of an industry which is a basic 
national industry, were undermined and 
their growth was hampered. Despite the 
fact that industrial licences were held by 
private monopolists, these licences were not 
utilised. Thus industrial growth was 
curtailed and hampered, and the valuable 
resources were diverted to an activity 
which was foreign to the basic industries 
which they had under their control. In this 
connection, the Government has, in my 
opinion, taken the most correct stand in 
taking over about 100 textile units, and I 
would stress that it is a matter of 
compulsion now that with the institution of 
the Steel Authority of India, a similar body 
to be known as the Textile Authority of 
India should also come into being to ensure 
that expansion and administrative 
efficiency are maintained in the manner 
called for. The Steel Authority of India is 
the proposal which   the   Steel   Ministry   
has   developed 

with great care, and I would like to take 
this opportunity to compliment the Minis-
ter of Steel for having undertaken this wise 
venture. Unless we have participation at all 
levels of the working people in the industry, 
it would be well-nigh impossible for that 
industry to produce results which we 
expect of it. 

In this connection, it may not be out of 
place to mention that like the Steel 
Authority of India, we should also have the 
Cement Authority of India, the Jute 
Authority of India, the Fertiliser Authority 
of India, the Pharmaceutical Authority of 
India and even the Automobile Authority 
of India. Because, all these are very vital 
sectors of our economy. And, if we really 
want to march towards self-reliance, then 
the only way in which we can harness these 
industries to the best advantage of the 
people and ensure growth in the manner 
desired is through such authorities ensuring 
expansion of the industries, instead of 
frittering away of the available resources 
into activities which are foreign to the 
industries, as has been done by the private 
sector so far. I hope the Government will 
very soon—as has been implied in the 
Presidential Address, in my opinion—
come forward with suitable legislations   in   
this   behalf. 

The other thing which has been of some 
concern to us is the matter of our currency. 
We are happy that the Finance Minister 
did provide some clarification and has said 
in a very forthright manner that our 
currency was not linked with the pound for 
ever, and that there was nothing sacrosanct 
about this relationship of the rupee with 
the pound. But, in view of the fact that we 
have—for the time being only, I hope—
accepted the sterling as the intervention 
currency, our rupee unfortunately does 
stand devalued to the extent of 6.7%, 
because, in order to maintain the parity 
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with the pound—and the pound gets deva-
lued in relation to the dollar—our rupee also 
loses in turn and thus automatically gets 
devalued to the extent of 6.7%. My humble 
suggestion to the Government is that an 
independent economy presupposes an 
independent currency. If the socialist 
countries could have an ^dependent ratio 
for their currencies, if the Pakistani rupee 
too could have its own ratio, there is no 
reason why the Indian rupee should also not 
have its own, independent, intrinsic value. 
And here I feel that the sooner we get 
ourselves free from this sterling 
intermediation, the better it would be to the 
advantage of the country, to the advantage 
of our economy and it would be a step 
towards self-reliance. This is specially so 
when we realise that these economic crises 
are now going to be almost a regular 
feature in the capitalist world. This is not 
the first time that the dollar has been 
devalued. This is the second time within a 
very short spell that the dollar is devalued, 
and I think this dependence upon a foreign 
currency should be as swiftly terminated as 
possible, because, in my opinion, it would 
give us a great deal of advantages in our 
imports bill and it will also help reduce the 
burden of our dollar   debts. 

Then, Sir, reference is mad; in the Presi-
dential Address to the Newspaper Finance 
Corporation. I think in this connection I 
must draw the attention of the Government 
to the commitment which we have made, 
and that is, diffusion of newspapers and 
delinking of newspapers in order to break 
the hold which the big business has over 
them. I hope the Government will very 
soon come with a suitable legislation to 
delink the newspapers from the monopoly 
houses, to diffuse the ownership of the 
newspapers and thus serve the best 
interests of the people. I come from a State 
where newspapers do play havoc because   
they   only   help   the   monopoly 

interests which work to the detriment of the 
popular interests and at times even outrage 
the popular sentiments. This is a matter 
which is implied in the Presidential 
Address and I hope the Government will 
not lose time to come with an appropriate 
legislation for the delinking and diffusion   
of newspapers. 

The third thing on which 1 would like to 
express some opinion is in respect of urban 
ceilings. Some of the States have made 
some advance in this direction but our 
Government is committed to providing a 
model legislation for the different States. I 
hope the Government will take urgent note 
of this and come forward with a model 
legislation to ensure that urban ceiling 
comes into effect as soon aspossible. 

A reference was made a little while ago 
about Andhra. I come from a State where 
we were for a long time partners in a bilin-
gual State and we were also yearning for an 
independent linguistic State in Gujarat. At 
that time we also asserted our right, we also 
fought for it but the type of spectacle that 
we see in Andhra today is in my opinion 
most deplorable. We fought for our 
linguistic State and in Ahmedabad we 
staged an examph which will go down in 
the history of our country as the most 
appropriate reflection of the ideology of 
non-violence and non-cooperation as 
taught to us by the Father of the Nation. 
We had what was known as the 'Janata 
curfew'. Not a single soul moved out in the 
streets when our protest was recorded 
against the authoiities at that time. If 
similar measures are adopted, if similar 
expressions are used, one would not have 
much of a quarrel, but I am sorry to say 
that when the vested interests indulge in 
destruction of national property and, as my 
friend, Mr. Panda pointed out that train 
loads of tobacco can go unhampered, but    
the   traffic   which   does   not   affect 
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the vested interests, alone is hampered then 
we have to sit and think what the elements 
are behind this agitation, which serves the 
interests not of the common people but of 
the vested interests. If the common people's 
interests were taken into account I am sure 
the five-point formula was quite all right. 
Had it been implemented properly, there 
would not have been any difficulty in 
explaining to them that their interests which 
could best be served without bifurcation in 
an integrated State alone. If those 
opposition parties indulge in the hysterics 
of the type that we witnessed the other day 
in the Central Hall, if they also support this 
agitation, I can but regard, such incident to 
be the most contemptuous. We, who have 
the responsibility towards the common 
people, have to sit round and think over it. 
After all, you can rouse the people on the 
basis of an alternative programme. And, 
you must put before the people what better 
performance you can give than what the 
Government has given to the common 
man. Unless you have an alternative 
programme seriously worked out, accepted 
by the people, you have no right to indulge 
in activities which only run counter to the 
dignity of our country and which harm the 
essential and basic interests of our people. 
My friend from Andhra has been able to 
rouse feelings of the common man on the 
basis of an emotional, fancy and 
misconceived sentimental reasons. But, 
they should rouse this feeling on the basis 
of a need-based programme without 
separation. I may reiterate what my friend, 
Mr. Malaviya, also said, that in this foreign 
interests have a hand, let no one have any 
doubt in that matter. Unless we see through 
these activities and really try to serve the 
interests ot the people in the manner we are 
expected to as responsible legislators, we 
will not be able to find a solution to this 
problem.   I have 

given this example of Gujarat where in a 
very dignified manner, without any harm to 
anybody, to anybody's interest, we were 
able to demonstrate in unmistakable terms 
that the people demanded an end of the 
bilingual Bombay State. 

SHRI DWIJENDRALAL SEN GUPTA 
(West Bengal) : If dignified manner does 
not pay what are the people to do ? 

SHRI HIMMAT SINGH : Dignified 
manner has paid dividends in this country 
and but for that we would not have been 
independent today. Therefore, my humble 
suggestion to my friends from Andhra 
whom I regard as rather misdirected, is that 
they should examine this problem in the 
over all national interests and try to serve 
the people. 

In the end I would like to say, Mr. Deputy 
Chairman, that the Presidential Address is a 
major step forward in the line of what ours 
ancients said about 50 years ago, and I am 
here reminded of the words of that great 
political saint, Swami Vivekananda who 
said 'Everything goes to show that socialism 
is coming on the boards the people will 
certainly want the satisfaction of their 
material needs; no oppression, no war, more 
food." I think these are the indications given 
by the President in his Address and we 
welcome them. 

SHRI N. G. GORAY : Some of my 
friends have applauded the President's 
Address while some others have said that it 
was un-inspiring tame and insipid. The 
reaction in the press in the country, Sir, was 
also similar, some of them saying that this 
was a very realistic picture, others saying 
that it was a very tame affair. I for one feel 
that it could not have been otherwise but 
tame, it could not have been otherwise but 
un-inspiring. To those who have paid 
homage to the President for his Address 
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I would only point out the picture that has 
been drawn of the state of our economy in 
the Economic Survey for 1972-73. Sir, the 
Survey says that it is very hazardous to 
make any forecast about the economic 
situation in the country in the next year. It 
has also said that the price rise has been 
abnormal. These are the words that the 
Economic Survey has used. It says that the 
price rise has been abnormal and it has also 
said that the price rise in the recent months 
has been contra-seasonal; that is, usually 
after the kharif crop and the rabi crop there 
is a tendency in the market for the prices to 
come down but this has not been so. It is 
Abnormal and it is contra-seasonal and 
therefore they have said that it is very 
hazardous to make any guess about the 
next year. 

Sir, my young friend, Shri Gadgil, was 
poetic and predictably so because so far as 
realities were concerned, there was nothing. 
So what did he do ? He conjured up before 
us a picture of what will happen to India 
once the Ganga and the Cauvery canal 
came into being. I would only say that now 
Shri Rao has started dreaming many things. 
Ganga and Cauvery canal is one of them. In 
the press I saw that the sometimes 
suggested that even the snows of the 
Himalayas could be melted somehow or 
other so that whatever water shortage was 
there could be met. Today in the House he 
told us about the exploitation of tidal waves 
for creating electricity. Naturally, Sir, our 
Ministers and their supporters are trying to 
become poetic because in reality there is 
nothing that they can offer. I do not 
propose to deal with the entire President's 
Address. I will confine myself only to the 
first 18 paragraphs. 

It is in these paragraphs the President 
has tried to evaluate the situation in the 
country. The rest of the paragraphs deal 
with foreign affairs,   relations   with   our   
neighbours, 
17RSS/72 -8. 

etc. There also I would say that all these 
paragraphs starting from the 4th to the 18th 
are nothing else except a string of postdated 
cheques. If Mr. Gadgil's speech was an 
essay in escapism, these are nothing but 
post-dated cheques. In the 4th paragraph he 
says that prices have gone up and they will 
have to be curbed. But then he says that it 
can be done only when the wholesale trade is 
taken over. Now, when will it be taken over 
? What is the present position? I may quote 
from a paper which has been given to us by 
the Government of India. It has given the 
index numbers of the wholesale prices of 
various commodities. If you take food 
articles you will find that between 19-1-72 
and 27-1-73, the price rise is from 212 
points to 247 points. Foodgrains have risen 
from 222 to 257; cereals from 206 to 229; 
edible oils from 200 to 255 and sugar and 
allied products from 230 to 277. This is a 
phenomenal rise in a single year, rising by 
nearly 50 points. Therefore, when the 
Government is talking of curbing prices, 
they are not suggesting any method by 
which the prices could be curbed here and 
now, but they are referring to the takeover of 
the wholesale trade. To highlight this parti-
cular point, I would like to say that in a 
recent article written by a touring corres-
pondent of the Times of India he has men-
tioned that in Madhya Pradesh in the Adi-
vasi areas maize is being sold at Rs. 120 per 
quintal. The same price is for wheat This is a 
paper given to me by the Government of 
Maharashtra in which the Government 
themselves have admitted that the import of 
jowar for sale at the retail ceiling price of 
Rs. 120 per quintal has been permitted in the 
districts of Poortaand Auranga-bad, but the 
inflow on this account has not been 
significant. Even when the Government is 
allowing jowar, that is, coarse grain, to come 
into the State at Rs. 120 per quintal, it is not 
available. So, maize is Rs.  120 per   quintal, 
jowar   Rs. 120 per 
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120 per quintal. All these grains are being 
sold in the same market at the same rate. 
You can imagine what must be happening 
to the common man. Only two days back 
there was a news item saying that cocoanut 
oil was available at Rs. 800 per quintal or 
Rs. 8 per kg. You can imagine what is 
happening to the common people. But you 
are talking of the Ganga and Cauvery and 
once that comes into being everything will 
be all right, there will be so much 
employment, so much food and so much 
cotton. I feel that this is nothing but trying 
to fool all the people all the time. Then, 
what is the procurement performance? We 
are told that so far as the kharif crop is 
concerned, t here will be procurement and 
all the Chief Ministers agreed, we shall 
procure it. But what is the procurement 
performance. In a paper given to us by the 
Maharashtra Government, thsy themselves 
confess that the procurement of jowar is 
insignificant and that of paddy has suffered 
a serious setback. "Till 8-2-73, we have 
procured 82,513 tonnes of paddy and only 
8,538 tonnes of jowar." This is the 
performance. The target was 4.6 million 
tonnes and just now the procurement is 1.7 
million tonnes and almost the procurement 
season has come to and end. Now with this, 
to say that we will procure this much, we 
will distribute that much, we will go in for 
wholesale trade, what does it mean? I am 
not attacking the idea of wholesale trade 
take-over at all. But I would like the 
Government to think twice, ten times, 
whether they have got the machinery. If 
they have not got the machinery what is the 
use of saying that we shall by April take 
over all the rabi crop ? Where is the 
machinery for doing this. You tried to pro-
cure jowar, you tried to procure cotton. 
You have the irunopjly of cotton purchase. 
What has happened to that monopoly 
cotton purchase in Maharashtra? They 
purchased 8 lakhs of bales  out of whieh 

only one lakh bales they could sell and there 
are still five lakh bales in the pipeline and 
they have not money to buy it. And the 
president of the cooperative institution has 
said that they will be losing about Rs. 10 
crores in one single year. When this is the 
state of affairs why is it that you are making 
such tall claims that we shall take over the 
entire trade. And Mr. Shinde said that day 
that the sum that will be required will be 
about Rs. 500 to Rs. 600 crores. 

AN HON. MEMBER : Bunkum. 

SHRI N. G. GORAY : I tell you that this is 
an absolute bunkum. It is not going to happen 
like that. Most probably, they will require, if 
at all they want to purchase it, Rs. 2000 
crores. Therfore it is no use a person of the 
status of the President coming to us, 
addressing both Houses and saying that 
things will be better once the wholesale trade 
is taken over, without telling us what the 
machinery is for that. You tried your hand at 
monopoly procurement of cotton, you failed. 
You tried to procure jowar, you have failed, 
you have tried to procure paddy. You have 
failed. There also it concerns only a part of 
the total produce. And you are now thinking 
whether the entire wheat produce could be 
taken over by a single step. That means, in a 
way, you will be helping the monopolists, 
you will be helping the blackmarketeers, you 
will be helping the smugglers. And it has 
become very common to accuse the 
Opposition when we tell you to go slow, that 
we are the rightists, that we arc re-
action^rier., we nre this or that. When the 
indications are that you are likely to fail, then 
it will be you who will be helping the biggest 
black-marketeers in India. 

So, I would appeal to the Government to 
think twice, four times or five times, ten 
times,   because  the  Chief Ministers  who 
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come here, they dare not oppose a single 
word that is uttered by the Prime Minister. 
They come here and say, "Yes, yes, Madam. 
Whatever you say is correct. If you say, 
next year, we shall say, this year. If you say, 
this year, we will say last year." They do not 
say that it is not possible for us to do that 
because there is no machinery to do that. 

Therefore, I would like to point out here 
in all humility that first things should come 
first. You try to gear up your machinery of 
distribution and procurement and of 
storage. Where is the storage, Sir? I would 
like to know, if you want to buy the entire 
wheat, where will you keep it ? 

So, these are some of the things that I 
suppose the Government will have to give 
very serious attention to. 

Then, Sir, I would like to go to the next 
point, that is power and fuel. Only two days 
back we had a very detailed discussion 
about that point. What is happening? Sir, 
today also there was a question about 
petroleum. Where is oil ? Our demand is 
going up and the indigenous production is 
falling short. What do we do? Somebody 
asked for a discussion. They wanted to 
know why this policy was changed. I will 
tell you why the policy was changed. It is 
because the only country in this world 
which has the technical know-how so far as 
the sub-sea level oil is concerned is 
America. Russia has not the technical 
know-how. Rumania has not the technical 
know-how. Russia is exploiting oil from the 
sub-sea level only in the Caspean which is 
niore or less a lake. They are not in a 
position to give us the technical know-how 
so far as the Bombay high is concerned. 

SHRI BABUBHAI M. CHINAI (Maha. 
rashtra) : They arc taking the know-how f 
rom Japan. 

SHRI N. G. GORAY : Now they are 
taking from Japan. But my information is 
that all the technical know-how is Ame-
rican. Therefore, Sir, we are witnessing 
these ghastly scenes. If there is America 
anywhere we fight shy. We go to Russia. 
Russia does not know it. So what happens? 
Four years are gone. Now again we go to 
Japan, and going to Japan means going to 
America. Therefore, Sir, we must disabuse 
our minds of all these catch phrases and 
slogans and we should not be afraid of 
these facts. (Time bell rings.) Please give 
me some time. 

About power and fuel I have dealt with 
just now. I only want to make one point. 
Why do you not go in for these conventional 
methods of producing power, that is, hydro-
electric? The impression is created as if we 
have come to the end of it. It is not so. Have 
we not heard about Narmada? How long 
that one question is hanging fire? For the 
last 15 years you could not solve it. And we 
know that if Narmada is harnessed, how 
many millions of KW of power will be 
available? Millions of acres of land will be 
irrigated. But, no. They are waiting for 
Prime Minister's award. That Prime 
Minister's award is not coming for the last 
15 years. I know it for a fact that in 
Maharashtra there are ten hydroelectric 
projects awaiting the decision of the 
Government. I have got a letter from the 
Ministry of Irrigation and Power saying that 
so long as the Godavari and Krishna water 
dispute is not solved they cannot sanction 
these projects. What will you do? So far as 
the atomic power is concerned, again we are 
in the doldrums. While Mr. Vithal Gadgil 
was going on with his poetry I interrupted 
him and said that this is just like giving 
away a pie in the sky after a die. What is the 
use of it? We want something here and now. 
And, therefore, I would urge upon the 
Government to take a quick decision so far 
as hydro electric power generation is 
concerned and implement    . 
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Now this question of Andhra comes up 

again and again. I do not know what the 
Government is going to decide. But I would 
like to tell them two things. One is that you 
are condemning violence. I am with you 
unreservedly in your condemnation of 
violence. I have made a public statement 
that the demand for separate Andhra and 
Telengana is not anti-national but the 
methods that they are using are certainly so. 
But while we condemn violence, we have 
been denying justice to the people who are 
not going violent in spite of the fact that 
they have been denied justice for the last 15 
years; you do not show any consideration 
to them. I am referring to the Belgaum 
dispute, Sir. Pandit Nehru admitted that 
injustice has been done. Pandit Govind 
Ballabh Pant admitted that injustice has 
been done. Shri Lai Bahadur Shastri 
admitted that injustice has been done. 
Prime Minister Indira Gandhi also admitted 
that injustice has been done. But then what? 
Nothing. Sir, young people have 
approached me saying that here is an 
example of Andhra and they asked whether 
they should imitste it. I told them not to do 
so and in case they did, I would have no 
connection with them. I told them I would 
condemn them because it is anti-national. 
Therefore, when you are condemning 
violence in Andhra, you must also assure 
the people that if they observe the 
democratic rules, if they observe 
democratic principles justice will be done to 
them.   This is number one. 

Number two, I would like to tell you 
again and again that please do not go by 
what Mr. Bhupesh Gupta is saying. I was 
surprised when he condemned the Andhra 
movement and said that this movement 
must be crushed. Have I forgotten—and I 
would like to ask, have you forgotten—the 
1950's when these same people, when the 
Conmmunist Party was aot divided, when 
the present 

CPI and CPM were together, launched an 
armed struggle for an independent and 
sovereign Telengana? Did they condemn 
it? It was decided at Calcutta—"This is the 
time for revolution. Take up arms." And 
they took up arms against Jawaharlal 
Nehru and they described Nehru and 
Gandhiji as the running dogs of British 
imperialism. So, when the Communists are 
there, every movement is good. When they 
are not there, it is anti-revolutionary, it is 
reactionary, it is the beginning of reaction 
throughout India and it must be crushed! 
So I say, let not the Government go by 
what the Communists are saying or by 
what others are saying. Let them go by 
what the people are saying. So far as I am 
concerned, I have tried to understood what 
the mood of the people is and I feel that the 
Telengana people and the Andhra people, 
both of them, do not think that they will be 
able to pull on together. If that is so, do not 
force them to pull on together. That is what 
I want to tell the Government. You perhaps 
think that som?thing else will come out of 
this, that is, the Vidarbha people will 
demand a separate Vidarbha State, the 
Saurashtra people will demand a separate 
Saurashtra State and so on. Well, so far as I 
am concerned, I am convinced that it is not 
going to happen. I am convinced about it. 
So, don't raise any bogeys and thereby 
don't try to postpone the right decision 
which really must be taken as soon as 
possible. How much has been wasted, how 
much has been destroyed and what 
bitterness has been created! Do you think 
that the Andhra and Telengana people, after 
going through all this, will be able to sit 
together and work and run a Government, 
and give justice to the people and do good 
to the country? It will not be possible. That 
is how I feel. I do not know what the 
Government's mind is. 

MR. DEPUTY CHAIRMAN : You 
have to conclude now. 
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SHRI  N.  G.  GORAY   :  One  or two 
points more. My friends, Mr. Gadgil and 
Mr. Malaviya, played on the theme of 
'Grand Alliance' and this and that. What is 
this 'Grand Alliance'? Till yesterday 
Congress(O) people were your friends. 
They were with you. The Communist Party 
is with you. So, when some of the people 
agree on a particular point, does it mean that 
it is the beginning of reaction in this 
country, that reaction is raising its head and 
it must be crushed, and this and that? Try to 
understand what you are saying. 

[THE VICE-CHAIRMAN (SHRI V.B.  RAJU) in  
the  Chair] 

If you think it is not correct, all right, 
reject it. But if what we are saying is right, 
whether the Jan Sangh says it, or the 
Socialist Party says it, or the CPM says it, or 
the Congress (O) says it, accept it. That is 
the spirit in which democracy can work. It is 
no use merely saying that democracy must 
work and everybody must have the right to 
speak, and then from"; herejyou denounce 
everything that the Opposition is saying, 
telling us, "The entire people are with us". 
Are the people with you? They are not with 
you. In Andhra Pradesh they are not with 
you. Even the Andhra Congress is not with 
you. Yesterday in humour I said that 
whatever is happening in Andhra Pradesh is 
by the Congress, for the Congress and of the 
Congress. Once it is solved, all those people 
will troop back to the Congress. They have 
said so. Once you solve this question, the 
Telengana people will be with the Congress 
and the Andhra people will be with the 
Congress, so that instead of having one 
Government in Andhra Pradesh, you will 
have two Governments belonging to the 
Congress Party in two separate States. We 
do not go by that. We say that if the people 
really demand it, all right, let us consider it 
on 

merits. That is my position. There also, the 
President has nothing to say. He has not 
broken any new ground at all, except to 
give very vague assurances to the people 
that this will be done, that will be done and 
so on.   There is nothing concrete. 

Lastly, Mr. Vithal Gadgil made fun of us 
saying that all this is symphony orchestra— 
the Jan Sangh, the Socialists and others. 
Well, I do not know if what is happening 
today is symphony orchestra or not, but it is 
a ballet dance. That is what we are 
witnessing in this country, in which there is 
poverty, there is hunger, there is unemploy-
ment, there is frustration and there is black 
money. These are the five black witches 
who are stirring the cauldron. And I do not 
know what will come out of this cauldron. I 
only warn you, do not accuse the 
Opposition. It is not the Opposition which is 
undoing you. You are being buried under 
the debris of your own broken promises. 
And the sooner you mend your ways, the 
better it would be. 

SHRI D. D. PURI (Haryana) : Sir, of the 
very wide variety of subjects discussed in 
the course of this debate on the President's 
Address, I propose to confine myself to a 
very narrow subject, and that is the refe-
rences made by some Members, particularly 
Shri T. N. Singh and one or two others, to 
the allegations made against the Chief 
Minister of Haryana. We in Haryana are 
quite accustomed to these allegations. We 
have fresh crops of allegations before 
e!ections,*at the time of elections, after 
elections and frequently between elections. 
It is a kind of a thing that goes on all the 
time. When one set of allegations is proved 
to be false and Ibaseless, another set of 
allegations crops up. But in this rough and 
tumble of the political life in Haryana, 
when these allegations go so far as to 
involve the fair name of the Prime Minister, 
then it becomes the duty of every one of the 
Members of this House to pause and 
consider what the real facts behind these 
allegations 
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[Shri D. D. Puri] are. In the course of my 
brief observations this afternoon I shall try 
to examine these allegations in some depth. 
One thing I might state straightway: I have 
taken pains to find out where the truth lies 
and I take full responsibility for whatever I 
state now, and I shall be quite prepared to 
repeat every word of my statement before 
this August House this afternoon, outside 
this House whenever called upon so to do. 

Now, the allegations revolve round the 
acquisition of land and its allotment to the 
Maruti Limited. This acquisition, this 
transaction, lias two aspects: (1) the acqui-
sition of land by the Haryana Government, 
whether it was on fair terms or there was 
something unfair about it, is matter, insofar 
as it stands, between the Government of 
Haryana and those land-owners who have 
been dispossessed of their land; (2) the 
Government of Haryana, having acquired 
this land on certain terms and conditions, 
allotted this land to eleven allottees 
amongst whom was also the Maruti 
Limited. I shall endeavour to examine 
these two aspects of the matter   in some 
detail.... 

SHRI DWIJENDRALAL SEN GUPTA: 
At what price is important. 

SHRI D.t>. PURI : I will deal with the 
price, I will deal with the area, I will deal 
with the instalments, I will deal with the 
rate of interest, I will deal with all aspects 
of it. 

Now, so far as the acquisition of land 
from the land-owners is concerned, it is true 
that 420.54 acres of land was acquired at an 
average price of Rs. 11,776.32 per acre. 
This was done under the Land Acquisition 
Act and it was preceded by a notification 
under Section 4 on the 25th March 19 71 
and another notification under 

Section 6 on the 23rd June, 1971. Then the 
actual acquisition took place on the 10th of 
July. Various things have been said. It has 
been said that those land-owners were 
dispossesed or the price was not even a 
fraction of the price that they were entitled to, 
etc. etc. All that I would say is that these 
acquisition proceedings are in the nature of 
legal proceedings. They are not even quasi-
judicial. They are judicial proceedings. And 
there is redress; they have a right to appeal, 
and, as a matter of fact, most of the 
dispossessed land-owners have gone in 
appeal, and the matters are sub judice. They 
are under examination by the District and 
Sessions Judge, Gurgaon, including the 
question of price, including the question of 
legality of notifications, all aspects of this 
acquisition. When this House framed rules 
for itself and provided that it will exercise 
restraint and it will desist from discussing 
any matter which is sub judice, it was for 
very valid reasons. After all you do not need 
be a lawyer to understand that you are not 
helping the cause of the dispossessed land-
owner when you raise that matter which is in 
dispute in the course of appeal on the Floor 
of the House. In fact, you are harming his 
cause. All those who pretend to be ardent 
advocates of those people and who claim that 
they have their interests at heart should go 
and tender legal advice to them so that they 
can get an extra amount of Rs. 100 or Rs. 
200 or even Rs. 2,000 or more. Let them do 
so.... 

SHRI MAHAVIR TYAGI : May I just 
intervene ? 

SHRI D. D. PURI : I will answer all 
questions  in the end ____  

SHRI MAHAVIR TYAGI : I do not want 
to put any question. You have rightly said 
that the matter which is sub judice should 
not be discussed here. Such matters should 
not be opposed nor supported.   You should 
not support it either. 
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SHRI D. D. PURI : I am glad that Shri 
Mahavir Tyagi has drawn my attention to 
this aspect of the matter that was agitated 
by Shri T. N. Singh. I have very carefully 
gone through the speech of Shri T.N. 
Singh. He has called into question the 
validity of the notification and the price 
paid to it. I am prepared to read from his 
speech now. As these allegations came as 
they did from no less a person than the 
former Chief Minister of Uttar Pradesh, I 
thought I should put the record straight. I 
would like to say that these matters should 
not have been raised in the House at all. 
This matter should not have been permitted 
to be raised in the House. But since 
political capital was sought to be made out 
of that, I thought it was may duty to put the 
record straight. 

Now I come to the other and more 
relevant point. This land, having been 
acquired by the Government of Haryana, 
was allotted to eleven parties, among 
whom happens to be Maruti Ltd. I will 
deal with the price paid, I will deal with 
the area, I will deal with the rate of 
interest and I will deal with everything. 

First of all I will deal with the price. The 
land has been allotted at the actual cost by 
the Government of Haryana and the Har-
yana Government has not made any profit 
out of it. But in the agreement there is a 
provision which says that the allottees 
among whom Maruti Ltd. is one, should 
pay additionally proportionate amoun t 
which may have to be paid by the Govern-
ment to the land-owners on account of any 
increase in the acquisition cost of the land 
of which the said land is a part, and such 
other expenses incurred by the Government 
as a result of any reference made by any 
court of law or any order passed by the 
appellate or revision authority thereof. The 
only thing that has been done by the 
Government of Haryana is that they said : 
"Rs. 11,000    and odd is our cost.   We 
shall 

allot this land at that cost provided that if 
hereafter as a result of appeal—they can 
go upto the Supreme Court—it is 
determined that we have to incur extra 
cost, then the allottees including Maruti 
Ltd. shall not only pay that additional 
cost, but also the charges incurred by us in 
defending those suits."   This is what they 
have done. 

Now let mc give the background. I 
would say that  mostjof the industries... 

SHRI MAHAVIR  TYAGI   :  Has  the 
compensation been realised? 

SHRI D. D. PURI : I will deal with all 
aspects of the matter. First of all, the point 
I am making is that this price carries no 
subsidy from the Government. Haryana is 
replete with instances where plots have 
been allotted to industrial houses for the 
establishment of industries on subsidised 
basis. As a matter of fact, land was 
allotted to HMT free of cost. 

SHRI A. G. KULKARNI : Maharashtra 
has given it free of cost. 

SHRI D. D. PURI: I would like to ask: 
Is there any State in the country which is 
not attracting industry by allotting land at 
subsidised price and by allotting it free of 
cost? I have instances—four pages of it. 
Haryana may be known for its agriculture. 
But Haryana is also on the industrial map 
of this country and most of the industries 
of Haryana were allotted land on 
subsidised basis. In this case I would say 
that the boot is on the other leg. Govern-
ment of Haryana has been less than fair to 
Maruti Ltd. by not giving any subsidy on 
the land or in not allotting land free of 
cost. Right opposite this piece of land, 
right opposite it, a piece of land was 
allotted, Sir, not by Mr. Bansi Lai, but by 
the then Chief Minister Mr. Pratap Singh 
Kairon in the undivided Punjab, to a 
poultry farm and this was allotted on a 
heavily subsidized 
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[Shri D. D. Puri] price there. Therefore, 
insofar as the price is concerned, I would 
say that what the Haryana Government did 
is right. I think it is quite right. If anyone 
else had been putting up a factory, a car 
factory there, I would examine the 
implications of this venture and the 
economy of Haryana and say that he would 
have got away with the land, getting it free 
of cost...{Interruptions). Therefore, Sir I 
would say that in the case of allotment of 
land to these 11 parties amongst whom one 
is Maruti Ltd., insofar as the price is 
concerned, there has been a departure from 
the norms and the departure from the 
norms has been to the prejudice of these 
allottees and if he was not the son of the 
Prime Minister who is involved in this, all 
the 11 allottees would have got it far more 
favourably than this. 

Another aspect of the matter with which 
fault has been found is about the area and 
it has been said that the area allotted to 
M/s. Maruti Ltd. is 120 acres for the fac-
tory, 100 acres for expansion and 80 acres 
for track for the purpose of testing and so 
on. And it has also been said that this area 
is excessive. Now, Sir, I will read out the 
conditions. One of the essential terms of 
the allotment is that this land can only be 
used for the purpose for which it is allot-
ted even if it is a freehold land. Then, Sir, 
in whose interest is it to take more land 
than what is necessary? You cannot say 
that. You cannot parcel it out; you cannot 
put it to any use other than the one for 
which the allotment has been made. 
Therefore, why should anyone ask for 
allotment in excess of the strict 
requirement? It would only add to the 
burden of the party and would add to the 
interest payable by the party. Then, in 
whose interest is it to ask for more land? 

Sir, one of the conditions of allotment is 
this: "The Company should use the said 
site mainly for the purpose aforesaid, that 
is, for the purpose of setting up an 
industry, 
namely, car manufacture, provided, etc., 
etc ......".   Therefore, Sir, in whose inteiest 

is it to get more land? Who stands to 
benefit by the allotment of a larger area? 
I have been able to ascertain on my own, 
in this short time after I read Shri T.N. 
Singh's speech, about the case of the Hindus 
tan Motors. I put through a telephone call 
to Calcutta and made inquiries. Against 
the 300 odd acres said to be acquired for 
M/s. Maruti Ltd., the area occupied by the 
Hindustan Motors is 765 acres...{Interrup 
tions) ...... and that in the heart of Calcutta, 
a far more valuable area than this. Now, 
Sir, I have tried to show that it was not in 
anybody's interest to get more land, that 
no one can profit by it and that no one can 
put it to any use other than the one for 
which it is allotted. 

SHRI BHAGWAT DAYAL (Haryana): 
But it encroaches on the defence 
installations. 

SHRI D.D. PURI: I will deal with the 
question of encroachment on the defence 
installations if my hon. friend bears with 
me. 

SHRI  BHAGWAT DAYAL :   It  was 
not acquired, but has been fraudulently 
taken   away ...{Interruptions)— 

SHRI D. D. PURI: I will deal with it. 

Sir, the third part of the attack insofar as 
the transaction between the Haryana 
Government and the alloltees is concerned 
is in regard to the interest of 7% that has 
been levied on the instalments by which 
this price is to be paid to the Haryana 
Government. We all live in Haryana and 
we have gone and found out the truth. I 
maintain, Sir, that thousands and thousands 
of industrial and housing plots have been 
sold or are being sold and continue to be 
sold and in every single case the rate of 
interest is not more than 7%. I would like 
one solitary instance to be pointed out 
where a fraction of more than 7% has been 
charged in respect of any industrial 
allotment or in respect of housing 
allotment or in respect of any allotment 
made where 
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the land was acquired by the Haryana 
Government and the allotments have been 
made for industrial or housing purposes. 
This is the third aspect. 

I have dealt with the prices. I have dealt 
with the area. And I shall now deal with 
other   things. 

Now, Sir, after all, let us examine the 
nature of the industry. I believe that this 
enterprise will give employment to about 
4000 people directly. Having regard to the 
nature of the industry, having seen what is 
happening in and around Hindustan 
Motors or around Premier Motors or even 
around the Tractor Factory here in Farida-
bad, what is more important to the 
economy of the State is that an industry 
like this gives rise to large number of 
ancillary units, small units, some of them 
very small units, and thus generate 
additional employment in the State. Just go 
and see what has happened in Faridabad 
around the Escorts Tractor Factory. Large 
numbers of ancillary units have sprung up. 
Some of them have been started by young 
engineers with no capital, or with a small 
capital of just Rs. 50,000 or Rs. 100,000. 
They are all supplying parts to the Central 
Tractor Factory. Similarly, my own 
estimate is that after a reasonable time this 
industry will employ or will give 
employment to approximately 20,000 
people or   more... 

(Interruptions) 

Then, look at the sales tax revenue that 
this unit is going to generate which will go 
directly into the coffers of the State 
Government. Sir, we pay a lot of lip 
sympathy and service to the desirability of 
generating employment in this country. 
We have heard about it in season and out 
of season. The 5th Plan is going to allot 
crores of rupees for the purpose of genera-
ting employment. Here in the small State 
of Haryana one enterprise is likely to 
generate employment to approximately 
twenty thousand people or more! And 
what has the State done? Unlike 60 or 70 
per cent of the allotments made by the 

State Government, which were made a* 
subsidised price, in this case they said: We 
have acquired land at this price; we shall 
collect this price and we will give this much 
area. Also they said: This would be 7 per 
cent; we have not made any exception to this 
7 per cent. The Government of Haryana is 
borrowing money at less than 7% and the 
Government is making a profit on this also. 
Therefore, with the prospects of lakhs and 
lakhs of rupees coming directly as revenue 
as sales-tax, making a profit on the 7% 
interest that they charged, if they are able to 
generate employment to the extent of 20,000 
people or so, is it pardonable to find fault 
with the Government of Haryana? 

Sir, I would say repeatedly at the end of it 
that I have some experience of industry in 
this State—in (he State of Punjab before 
Haryana and Punjab were reorganised. Land 
was given free, registration charges were 
foregone, and in a very large number of 
cases the land was given at subsidized 
prices. That is how Faridabad has been 
industrialized. Land was allotted in the heart 
of Yamuna Nagar at subsidized rates for the 
establishment of Distillery long before Shri 
Bansi Lai was on the scene. In several cases, 
less than 7% has been charged. Let us put 
the whole thing in its proper perspective. 

Now, in regard to the first interruption 
made by my close and respected friend that 
the whole thing is fraudulent, I have said 
before that the present matter is before the 
court of law. I think Shri Mahavir Tyagi 
quite rightly interrupted me by saying that I 
should not make any reference to it because 
the matter is before the District & Sessions 
Judge of Gurgaon. Most of the dispossessed 
people and the poor have gone in appeal, 
and this matter will be gone into... 

SHRI BHAGWAT DAYAL: The ques-
tion of compensation is also there... 

SHRI D. D. PURI  : No. Sir... 
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SHRI BHAGWAT DAYAL :...that a 
very   nominal   compensation   is   paid... 

SHRI   D. D. PURI: Certainly   not... 

SHRI BHAGWAT DAYAL : The ques-
tion is a very vital question, that Section 6 
of the Land Acquisition Act is completely 
thwarted in the most illegal manner and in 
a very fraudulent manner and the land is 
acquired.   I  will   prove  it. 

4 P.M. 
SHRI D. D. PURI: Sir, the proceedings 

of the courts are not in camera. My hon. 
friends can find out what is happening 
there. Every aspect of the acquisition 
including the legality of the process, 
notification, sections employed and the 
possession taken, is   before   the   court. 

Now, Sir, this gives rise to certain 
general principles. It is true that the 
allegations have been signed by a large 
number of Members of this House and a 
demand has been made, irrespective of the 
fact whether there is a prima facie case or 
not, that this should have been referred to a 
Commission of Enquiry. I will deal with it. 
First of all, this House has passed this Act 
and there is a provision in that Act that 
you cannot make a reference unless you 
assume the responsibility that a prima 
facie case has been made out. You can 
make a reference only after satisfying 
yourself that a prima facie case has been 
made out. Let us leave the legal aspect 
alone. Let me take the political aspect of 
this matter. If merely making allegations 
by some Members of Parliament 
automatically starts chain reaction starting 
with the Commission of Enquiry, then we 
can also play this game and the 
functioning of any Government other than 
a Congress Government would become 
impossible in any State because we also 
know how to play this game. What are the 
precedents that we want to set before us? 
If we refer a case to the Commission of 
Enquiry as soon as some Members of 
Parliament make an allegation without 

bothering to find out whether there is a 
prima facie case or not, I would say. Sir, 
that that would be a very unhealthy day in 
the history of demociatic functioning in 
India. 

There is one more aspect and I will be 
very brief. So far as these allegations are 
concerned, I have shown them what they 
are. Insofar as the allegations against the 
Prime Minister are concerned, the fact is 
that four of her senior colleagues who are 
lawyers of eminence, have examined them 
and have found nothing in them. Do you 
mean to say that as soon as there are 
allegations against the Prime Minister, 
there should be an enquiry automatically? 
I have stated that the matters connected 
with land acquisition are before the courts 
of law. I have stated that insofar as the 
allotment of land is concerned, it is less 
than favourable. It is unfavourable. It cuts 
right across the general scheme of 
industrialisation in Haryana. Does it really 
need four distinguished lawyers to come 
to the conclusion that this is absolutely 
baseless? I would again urge that this is an 
unhealthy demand to make for the future 
of democracy in this country. 

Sir, I would say to those who are our 
political opponents today that we do not 
ask for any consideration because in 
Haryana the electrification of villages has 
been a record unsurpassed in the rest of 
the country. Insofar as food is concerned, 
we were deficit by two lakhs tonnes and 
today as a result of taking electiicity and 
sinking of tubewells in the remotest 
villages, even in this year of drought we 
are expected to be surplus to the extent of 
12 lakhs tonnes. We do not ask for any 
consideration on that account. We do not 
ask for any quarter because we have built 
the Jui and Loharu canals which are the 
only canals of their types in the whole of 
Asia. We do not ask for any quarter on 
that account.   Nor do we ask for   any 
quarter 
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because the road building programme in 
Haryana is again something to be admired. 
We do not ask for any quarter because the 
contribution that Haryana has mad e to the 
glorious deeds of the Defence Seivices in this 
country is second to none; it is better than 
most. We do not ask for any quarter on that 
account. 

The only thing is, I believe that Shri T.N. 
Singh is a very God-fearing   man. i But the 
tragedy in Shri Singh's life is that he is very 
easily misled.   He is misled and ! he makes 
statements in this august House on matters 
which have no  substance and which   in   
addition   are   today   sub-judice \ before the 
courts of law.   There are other aspects of his 
political life which are very tragic, but  this is 
equally tragic. 

One word before I finish, with regard to 
Defence.   It  has  been stated   by   some 
authority—he  had  pointed out  that—that 
within a radius of 1,000 yards from a certain 
ammunition dump, no structures could be put 
up.   I ask a very simple question—. I do not 
know about the details.   If this fact  was 
known to the Government  of Haryana and to 
the acquiring authorities, was there the 
slightest difficulty in their acquiring land  50 
acres away from the land?   I understand—I 
made some inquiries in the last two days—
that no more than about 50 acres of land in 
this   piece come within that radius.   If there 
was any objection at all, was there any 
difficulty?   The acquisition   is   compulsory     
acquisition. We do not have to persuade 
people to give us the land.    If you do not like 
this particular pat eel of land or that particular 
land you can move a few paces this way or 
that way.   Where was the difficulty when you 
are aware of the fact that for the acquisition of 
this land there was some objection? 

Sir, I will say this to my friends: Make 
any allegation as you like in so far as the 
Chief Minister or the Government or any-
one else in Haryana  is concerned.   His 

record outshines all accusations. That has 
bsen happsning all the time, at every 
election—as I said—before an election, 
after an election, frequently between the 
elections. Go on doing it; we are quite 
accustomed to it. But, for heaven's sake 
and for the sake of the country, keep off 
the fair name of the Prime Minister at 
least. That is all. 
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SHRI DAHYABHAI V. PATEL: What is 
this? What is the function of the Opposition? 
Opposition is here to criticise Government.   
We discharge our duty. 

SHRI MOHAMMED USMAN ARIF: 
But I can well understand youi aim and 
object. 

SHRI DAHYABHAI V. PATEL: With-
out criticism, no Government can function. 
You cannot say 'Badnam'. 
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SHRI PAPI REDDI (Andhra Piadesh): 
Mr. Vice-Chairman, Sir, in the President's 
Address there is nothing to thank; 1 
oppose it.* 

SO.TI; psoplecall themselves 
'progressives'. There are two varieties of 
'Progressives'. One is the Congress Parly 
and the other is the Russian variety. When 
Shri Bhupesh Gupta was speaking the 
other day, he was weeping over the loss or 
damage to railway sleepers. He did not 
utter a word of sympathy for the 200 
martyres who laid their lives and who were 
killed by ihe C.R.P. It is very unfortunate 
that he has sympathy onlj   for these 
slespers. 

The former Chief Minister, Mr. P. V. 
Narasimha Rao, has misused his powers.* 
He was responsible for this under the M 
ISA, the Maintenance of Internal Security 
Act. But it was just to maintain the 
security of the integrationists he has been 
misusing this MISA. And who are the 
rowdies he has arrested? He is supposed to 
arrest, under ihe Act, rowdies and 
landlords. One of the 'rowdies' arrested 
was Mr. Tenneti Viswanathan, the elderly 
gentleman, whom we all know. The next 
person, the next 'rowdy' arrested was Mr. 
K. Sriramulu, President of NGOs' 
Association. The other person who was 
arrested was a leader of the Students' Joint 
Action Council, Mr. Augustine. So if it 
was really a movement of 'rowdies' and 
'landlords', I do not see any reason why Mr. 
Narasimha Rao did not arrest all the 
landlords. Besides, we are told that these  
landlords have 

♦These two sentences  were   spoken  in 
Telugu. 
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income-tax trouble. There is no question 
of having any black money with them. All 
the black money is with industrialists, and 
only the industrialists have been 
supporting Mr. Narasimha Rao's 
integrationist   cause. Shri    Bhupesh 
Gupta 

5 P.M. was talking about Prof. Ranga 
the other day. I do not hold any brief for 
Prof. Ranga. Prof. Ranga and Mr. Bhupesh 
Gupta are on the same job. Prof. Ranga 
wants to save Shrimati Indira Gandhi as 
much as Mr. Bhupesh Gupta. They should 
rather be called the Communist Party of 
India (Russia) or the Communist Party of 
Russia (India). They make people 
progressives or reactionaries as they warn. 
I am thankful to Mr. Gupta. He called me a 
landlord. That has increased my borrowing 
capacity. The branding of progressives by 
the Communist Party is something like 
giving 'Agmark' symbol to some of their 
friends. They are integrationists. All the 
other parties including the Congress Party 
are separatists because members of both the 
regions, more than 85 Members out of 146 
in Andhra area and 41 out of 76 in 
Telangana area have come out for this 
cause along with other parties. I would 
have been happy if Mr. Bhupesh Gupta 
had visiied om parts and studied the situa-
tion for himself instead of sermonising 
here from a safe distance. Unfortunately, 
without knowing the facts, he calls it a 
reactionary movement. 1 would blame the 
central leadership also. Before giving the 
formula, we had a short visit by Mr. 
Mirdha. The poor man took the trouble of 
going to Gunttir. He must have taken 
persons who know things about Gunttir. 
He could have taken Mr. Raghu Ramaiah, 
Minister of Parliamentary Affairs, to ascer-
tain facts about Guntur. Unfortunately he 
was accompanied by a M.P. Shrimati 
Lakshmikanthamma who is supposed to be 
a progressive and close to then Chief Minis-
ter. People thought he was accompanied 
by a friend of the Chief Minister just to 
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[Shri Papi Reddi] 

brief hi<ri on thj linis the Chief Minister 
wanted. Then Mr. Mirdha comes here and 
jays tha- :his is a reactionary movement. Later 
on, Mr. Chavan comes and he says that it is 
a movement of 300 jobs. This is rather an 
irritant to the Andhra sentiment. Later on, 
the President speaks about ihe history of 
Telllgu people. As you know, Sir, it is a 
history of separation, in 1956 itself when 
the States Reorganisation Commission 
recommended this, they never wanted this. 
Later on, in 1969, when we were all 
iniegrationists, there was some trouble. 
When you, Sir, became a separatist, there 
was some more trouble. 

THE VICE-CHAIRMAN (SHRI V.B. 
RAJU): I  did  not  become  a separatist. 

SHRI PAPI REDDI: Integrationist in 
your own way, Sir. I would request the 
Congress benches to see reason and see the 
writing on Ihe wall and the realities. Even if 
the State is bifurcated just now, you can 
have Congress Governments in both the 
St;1'cs. 

Then you can fulfil your promises to the 
weaker sections saying that you would 
provide facilities for the weaker sections. 
Now you will have a chance to appoint two 
Chisf Ministers and I would suggest the 
nariis also. I would suggest Mr. M. R. 
Krishana foi Telangana and Mr. Bathina  
Subba  Rao  for  Andhra. 

SHRI JAGDISH PRASAD MATHUR: 
Not  Mr.  Raju? 

SHRI PAPI REDDI: No, it is very 
difficult. Mr. Subba Rao was the first to 
resign his ministership. That way at least, 
the Congress Party would be fulfilling its 
pledges to the weaker sections and save 
itself from future liquidation over which I 
suppose, Mrs. Indira Gandhi would not like 
to preside. Thank you. 
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SHRI   BALACHANDRA       MENON 
(Kerala) : Sir, this Address is the most 
disappointing one we ever had and it is an 
Address which reflects the confusion in 
which the ruling party has found itself. 
None of the basic problems that face our 
country has been dealt with. It is all a 
passing remark. There is a hope that 
things might turn out to be good. That is 
what the President tells us. He has told us 
that these difficulties are temporary and 
there is a good possibility of om getting 
over these difficulties. Are they such 
temporaly difficulties ? I would like to 
know why these high prices 1 What are 
the reasons for it ? Why is it that there is 
black money, unemployment, oppression 
of Harijans, strike by even Government 
officials and linguistic madness ? Then, 
there is industrial stagnation, there are 
tribal revolts, scarcity of essential 
commodities, the rise of monopolies, 
closure of factories, student unrest, 
corruption    even in  high places. 

SHRI      DAHYABHAI   V.   PATEL   
: Only in high places. 

SHRI BALACHANDRA MENON : 
These are not small problems which you 
can get over. Why is it that you are in this 
position ? I want you to seriously consider 
it. After the last President;''! election and 
the subsequent general elections you had 
time. The people had returned you with a 
massive majority and you got a big 
majority. How did you make use of the 
time ? I would say that none of the problems 
is properly tackled and you iefuse to tackle 
them. We are in this difficult position 
today, because of the wrong policies that 
you have been pursuing for the last twenty-
five years and because of your refusal to 
correct yourself in spite of the mandate 
which you have got. 1 would like to tell 
you that during these last few yea.s the pri-
vate corporate sector has improved its posi-
tion and it has become stronger. Monopoly 
has become entrenched because of your 
wrong policies. You have g iven  more and 
more industries to the private monopolists 
in this country and to the foreign 
monopolists as well. Is this the way to self-
reliance ? You are not \ery anxious about 
self-reliance. It is only a slogan and 
nothing more than that. If you had made 
use of the opportunity. controlled the 
monopolists and taken over some of the 
industries, you would have done something 
and the worker would ha\e reacted 
properly. Today the worker finds that he 
has nothing to do with you. Why ? It is 
because he finds that you have made the 
monopolists to grow as they like and make 
as much profit as they like. The worker 
asks why he should be committed when 
nobody in this country seems to be commi-
tted. Nobody is anxious that the prices 
should be brought down. Then why should 
you call upon every worker to be committ-
ed ? Everybody seems to be a robber and 
everybody is making use of the opportunity 
to loot the people. 
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This   is    what    is    being   done  
and you   are   unable to   stop it.   Why   
is  it 

[Shri Balachandra Menon] that most of 
these monopolies have not been taken 
over '? Our country cannot go the 
capitalist path. Indian capital lias gone 
old, it has no future, and the only thing is 
to take over the industries which the 
monopolies control and straightaway start 
a new chapter. You dare not do it. What 
about land reforms ? YOJ spoke of land re-
forms. The result is Andhra. You spoke 
about ceiling. They will not allow you to 
do anything. You said that wholesale trade 
in foodgrains will be taken over. And the 
Andhra vested interests have come up 
against that, because you gave time. At a 
time when you should have taken strong 
action, you were vacillating and the result 
is, counter-revolutionary forces are at 
work. Mr. Goray spoke about the vo-
luntary separation of Andhra and in that 
he staled about my party's role in 1950 in 
the Telengana Movement. We went wrong 
in that struggle; afterwards wc knew that 
it was a wrong step. Now, the right 
reactionaries want to do the same thing. In 
Andhra history is against you. Everybody 
who attempted to separate Andhra and 
Telengana, they have found that they will 
never succeed. The Nizam tried, he failed. 
We tried to have an independent 
Telengana, we failed. Now, the vested 
interests in Andhra want that they should 
separate. They are also going to fail 
because it is a State based on one 
language, and a common culture. You 
cannot divide it. The economy of the 
country is the same, you cannot separate 
it. The rivers now from one area to the 
other,  you  cannot  separate  it.   However 
much you can attempt, you can never su-
cceed. History has proved that the stru-
ggle there is a failure. I am sorry when Mr. 
Goray spoke as if it is a small thing. In the 
national movement, when India started 
the demand for linguistic States, it came 
into 

being. Potti Sriramulu sacrificed his life for 
it, and all the other States came only after 
Andhra. Now, some of the people in Andhra 
and some of the people in Telengana wanted 
that Andhra and Telengana should be 
separated. Hundreds of people had to die. 
Then somebody comes and says that they 
will not be allowed to separate. And people 
die for that. Then the Andhra people say, we 
will separate. So many other people die. 
What is this ? Every two years when some 
Andhra leaders take it into their heads that 
there should be separation, people are killed 
or butchered. Should they not be ashamed 
that the people are killed? And for what? For 
a cause which cannot succeed, because they 
know full well that the economy of the 
region, the aspirations of the entire people 
are the same. Together, they will have to 
march forward. Cenrtainly, adjustments will 
have to be made. If backward areas are 
there, they will have to be looked after 
because 1 am sure even in Andhra there are 
other regions which have been neglected, for 
example, the Rayalaseema are?. All these 
backward areas will have to be looked after 
well. It is not the Mulki Rules, it is 
something more than that and behind this 
thing, some powerful forces are there. What 
is happening all over the world ? We are 
happy that the American Imperialism has 
been forced to come to an agreement in 
Vietnam. But you must remember— the cat 
is again on the wall and any time it may 
jump inside, and it is time that we saw which 
side or area is weak. And I am sure, this 
Pakistan-India trouble will also come up 
again if we are not careful and if we are 
divided among ourselves. If the vested 
interests are allowed to have the way they 
like, what will happen is— you can be 
sure—our future also is going to be very 
dark. Foreign forces are at work to smash up 
the little unity which we were able to build up 
last time because of the Bangla Desh 
movement. That unity raaj not be   allowed 
to be continued. 
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I would like to say that we have not 
taken the people into confidence. Tf during 
this period we had thought about land 
reforms and had allowed the agricultural 
labourer to have at least some land, some 
holding, this situation would not have 
come about. You would have got people 
to support you. 

THE VICE-CHAIRMAN (SHRI V. 
B. RAJU)  :   Will you complete, please  

SHRI    BALACHANDRA   MENON  : 
Just    two minutes.    Again, I have to say 
that if you want to go forward concentrate 
in the main areas on the important projects 
of our country   that is, agriculture.    Agri-
culture    produces    49   per cent,   of our 
wealth.   And this wealth is produced by 
the small peasant  who does not  have even 
security of tenure.   He even does not have 
the land which will give him sufficient re-
turn.    It is  he who  produces  the wealth 
and he should be helped.   In areas espe-
cially in the Indo-Gangetic belt why should 
'here be difficulty about water ? If only you 
could  dig well you would  have got water. 
Even the ordinary tanks could have 
supplied you enough    water.    Why do 
you not do it ?   This belt   can become the 
centre of India's   agrarian   wealth.   But it 
was not done.   Still you say there is 
drought in the   Indo-Gangetic   plain 
where you have got the maximum amount 
of water.   While you may think about your 
cauvery and Ganga     coming  together,  
the  best  thing for you will be to start the 
old practice of digging    a    large    
number of wells and tanks so that these 
areas can have soma irrigation which will 
nuan agricultural labour   ge t t ing  full 
work and higher wages an:i a bigg:r mirket 
for industrial goods and  the  peasantry  
improving     their lot. Certainly     thsre  
will  be requirement  of cloth   and    mare 
of industrial goods will be consumed.    
The  industrial sector will advance,   the  
country will advance    only when the 
agrarian sector is properly helped. 
Mahatma   Gandhi was right when he said 
that our    wealth lies in the villages, that 

India 's future lies in us villages. That is 
where we have to concentrate. You can do 
a good deal if >ou can bring about land 
reforms and give proper wages to the agri-
culture labour who constitute the 
majority. 

Other points I could not because I 
have no time. 

THE VICE-CHAIRMAN (SHRI V.B. 
RAJU): The Railway Minister will make 
a statement. 

STATEMENT BY MINISTER RC 
NEW RAILWAY PROJECTS IN 
MAHARASHTRA BY WAY OF 

DROUGHT   RELIEF 

THE MINISTER OF RAILWAYS 
(SHRI L. N. MISRA) : Mr. Vice-Chair-
man, Sir, the State Government of Maha-
rashtra have been representing for taking 
up certain railway projects in the 
Maharashtra State the earthwork portion 
of which could be done as drought relief 
works. The projects which have been under 
consideration   for this purpose are : 

(a) New B.G. Line from Wani to 
Chanaka costing Rs. 5.3 crores—length 
76 kms. 

(b) Conversion of Manmad to Purli 
VaijnathfromM.G. to B.G. costing Rs. 
28 crores—length   354    kms. 

(c) Conversion of Miraj-Latur from 
Narrow Gauge to Broad Gauge costing 
Rs. 30    crores—length 326 kms. 

(d) New B.G. line from Apta to Das-
gaonas part of theKonkan line from Apta 
to Mangalore—total cost Rs. 225 crores 
including rolling stock and interest during 
construction—length   910   kms. 

It is unfortunate that a controversy has 
developed in regard to the subject. I have 
specifically referred to these lines along 
with certain others in my Budget Speech 
in paiagraph   42.   I quote : 

"42 __     there  are   certain   
important 

works of new lines and conversions pre-
sently    under   examination    and    
active 


